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CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

Jodhpur this the 24" day of October, 2013,

CORAM

- HON’BLE MR.JUSTICE KAILASH CHANDRA JOSHI, MEMBER (J)
: HON BLE MS. MEENAKSHI HOOJA, MEMBER (A)

OA No0.117/2013

Om Prakash s/o Shri Sakta Ram,ivC.aste-Jat, aged 25 years, rfo c/o Krishna .
Ram Godara, Godara Ka Bas, Digari Kalla, Ajmer Road, Jodhpur

- ' (Candldate for appointment as Mate (SSK) in MES, Army, Jodhpur) .
Apphcant
) " (Through AdvocateMr“SPSharma) R
~ Versus .

1. -Union of India through Secretary, Ministry of Defence, Raksha
Bhawan, New Delhi.

2. The Director General (Pers)/E1C(1), Military Engineer Service,
Engineer-in-Chief's Branch, Integrated HQ of MoD (Army),
VK‘eshmir.House, Rajaji Marg, New Delhi.

3. ‘Military Engineer Services, -_Headqua'rters Chief Engineer,
Southern Command Pune, ) '

) Mmtary Englneer Serv;ces Headquarners, Commander Works
. .Engineer (CWE), Ammy, Multan Lines, Jodhpur.

.. Respondents

jf',,.@ANo135/2013' T e

Pola Ram. Choudhary S/o Rupa Ram Choudhary R/o Gaurav
"House, 'Néar Sati’ Mata Temple Parich "Batti; Ratana Jodhpur
(Raj).

2. Ramswaroop ‘S/o SUJaram R/o Vlllage Ramasani TehSIl Bilara,
Dlstt Jodhpur (Raj).

© 3. Shyam Lal S/o Kaluram, R/o Village Pitasani, Tehsil & Distt-
Jodhpur (Raj). ‘




4. Mahipal S/o Bhomaram R/o \llllage Ramasani Tehsil Bilara, Distt- -
Jodhpur (Raj) ' .

5.! Ramprakash Moga S/o Omaram Moga, R/o C-10, Rajiv Nagar
Mahamandlr Jodhpur(RaJ) :

6. Rammwas S/o Puraram R/o C/o Ramsingh Choudhar, 18 Ajuja
_Colony Alrport Road, Ratana Distt- Jodhpur(Raj) R

7.. l\/lohan Lal S/o Buddha Ram R/o Vlllage Dantlwara vra Banar '
Distt- Jodhpur(Raj) .

8. Mahendra Ram S/o Chunm Lal R/o Vlllage Aaktajl Post Bawrala
: Vla—Banar Distt- Jodhpur(RaJ) ' . o ,

9. Rakesh S/o Kaluram R/o Vlllage Prtasam Tehsil & Dlstt—Jodhpur
(Raj). | ,
e Appllcants

- (Through Adv. Mr. K,failash Jangid)

Versus

; .,-T?hé Dlrector General (Pers)/E1C (1), l\/hhtary Engmeer E>ervrce
A Eriémeer in Chlef’s Branch, Integrated HQ-of MoD (Army) Kashmrr
:H‘ y

Command Pune 411001.

4 Mmtary Engmeer Serwce Headquarters Commander Works Engrneer
(CWE) Army Multan Line Army, Jodhpur 342010 g;
| Resp@ndents ’

(Through Adv. Mr. Vinit Mathur and Ms K. Paril\:/e'ehj :

QA No. 136/2013

1. Mohit Srngh Chouhan S/o Jagdrsh Singh ChOuhan Plot No 30 B
- Hakim Bagh Opp. Sardar School, Drstt Jodhpur (Raj) '

2. Rahul Sharma S/o Shri Jai. Dev Sharma R/o 27, Arya Nagfar,
Mahamandir; Jodhpur (Raj) 342006. o o
...»...,g\pplicabts

(Through Adv.: Mr. Kailash Jangid)

Veraus -

wed




1. Union of India _fhrough Secretary, Ministry of Defence, Raksha
Bhawan, New Delhi.

2. The Director General (Pers)/E1C'(1) Military Engineer Service,
' Engineer-in’ Chief's Branch, Integrated HQ of MoD (Army) Kashmir
~ ~~__ House, Rajaji Marg New Delhi - 110011, -

3. ‘Military Engineer Serwces Headquarters Chref Engineer, Southern
~ Command Pune 411001.

4. Military Engineer Service Headquarters Commander Works Engineer
(CWE) Multan Line Army, Jodhpur - 342010

..Respondent_s

(Through Adv.: Mr. Vinit Mathur and Ms K. Paiveen)

OA No.143/2013 with MA No.71/2013

. Nanaga-Ram S/o Vishna Ram, Aged — 20 years, R/o Bajrarig Medical
" Store. Opp Govt. Hosprtal Slndhary, District — Barmer Rajasthan. -

2. Anil.Kumar S/o late Shri Kasu Ram, Aged-31 years R/o H.No. 91
- Sargara Colony, 9" Chopasani Road Jodhpur.

" 3. Pawan Kumar S/o Surja Ram, Aged-21 years, R/c Village-Jajiwal
.. Khichi, Post—Jajiwal Kalla, District—Jodhpur Rajasthan,

~ ‘Vlkram Choudhary -S/e Shn Kana - Ram Aged-24 years R/o Village
Jajiwal Kala, District-dodhpur, Rajasthan

;angram Singh .S/o Shri Vikram Singh, Aged -24 -years, R/o Plot No.
»"3.71 New Colony, BJS, near Krlshna l\/landlr Jodhpur Rajasthan
6.3;}( shan " Singh 'S/o Prem' ~Singh 'Bha‘tr Aged 25 years R/o
swantpura Tehsil-Pokharan, District-Jaisalmer.

. Ramswaroop Slo Shri Sujra. Ram Aged 25 years -Rlo V|llage—
" ..Heeradesar, District- Jodhpur Rajasthan

e g -Sawal~Singh- S/o-Shri- Ugam Singh,- Aged 23 -years; R/o V &PO-
: Bardhana Tehsrl Pokharan District- Jaisalmer. -

9. Vikram Srngh S/o Shl’l Manohar Smgh Aged 23 years R/o Plot No.
5Ganesh Nagar Bhadwasra Jodhpur Rajasthan

10.Ayub Khan Slo Shri Mumtaj Khan, Aged 24 years R/o B-26 Avtar
Colony near Mandore Garden, Jodhpur (Raj)

11.Yakub Khan ‘S/o Shri Mumtaj Khan, Aged-25 years, Rlo B-26 Avtar
Colony, near Mandore Garden, Jodhpur (Raj)




12.Jayant Sharma S/o Shri Mahendra Kumar Sharma, Aged-25. years,
. R/o Plot No. 64 Dadich Nagar Teesari Pole, Mahamandlr Jodhpur;

Rajasthan.

13. Shravan Kumar Choudhary S/o Shri Gordahn Ram, Aged-22 years
Rio V|Ilage Salwa Kallan Tehsn & Dlstnct Jodhpur Rajasthan

14.Pramod Sharma Slo Ram Ratan Suthar Aged:-29 yéars, R/o Bajrang
Medical Store Opp. Govt. Hosp_ltal S_lnd;hary, Dlstt Barmer
RaJasthan : - o ‘ j I ‘

15.Moda Ram Parmar S/o Shri Shantl Lal Aged-20 Years R/o Bheelon-
ka-Bass, Tehsnl Sayala Dlstnct Jalore Rajasthan L :

16. Pintoo Ram S/o Shrl Kuya Ram"'; aged 21 years R/o BS('
Central, C/o GE Army Central Jodhpur RaJasthan FO

17.Kana Ram Rana S/o Shri Saka »Ram Rana Aged 22 years R/o
Police Thane-ke-Paas, Tehsil: Sayla Dlstrlct Jalore Rajasthan. |

18.Ravi Kumar S/o Kailash Kumar Aged 23;years Rfo, 86, lndlra
Colony Air Force Road Jodhpur Rajasthan.:__;_ ‘ o

2
ji
oot

- 8. Dharma Ram S/o Shri Hema Ram Aged 25 years R/o Vxllage-
Salwan- Kallan Mandore, Jodhpur Rajastha

;
elon ka-

Bass Sayla Dlstrlct Jalore Rajasthap, )

1.Sampat Dagala :S/o Shrl Rames |

-" .;.\A\Post-Kharda Randhlr V|a Banar Jc

NG \‘\

:tg.aaj Kumar Singh Sankhala Sio. Shr

1 Z?L years, R/o_Nathu. Bhawan,
hpur, RaJasthan .

atap Singh. S/o Shrl Loon Smgh Aged 23 ears
02 MES Colony, Jodhpur Rajasthan s

Qe
/ -..
Q‘“D‘

R/o Vlllage Lamba Tehsn Bllara lplstnct J

25. Harendra Choudhary Slo. Shri Godaram
R/o Digari Kallan, Neno ki- Dham Sh
Rajasthan. o 1 L

26.Prakash Saran S/o Shr; Bhlya Ram Age
Naharo-ki-Dhani, Tefi. & Dlstr|c;t Jodhpur Ra

27, Hadman Ram S/o Shri Arjun Ram Sou
Heeradesar, Tehsil- Bhopalgarh Dlstnct Jod

28.Ram Kishor S/o Shri l\/langla Ram Age,.
Osran, Tehsil- Bhopalgarh DlstnotJodhpur -




29.Lal Chand S/o Shri Birjlal, Aged-25 years, R/o Vill. Post-Anupshahar,
' Tehsil-Bhadra, District-Hanumangarh.

T 30.Usman Khan S/o Usuf Khan, Aged-26 years, R/o Ward No.:11, Near
“Daud Hazi-Ki Kothr Indira Colony, Bhadra Dlstrlct-Hanumangarh
Rajasthan

31.Hasan Khan S/o Srrajudeen Khan Aged, 27 vyears, R/p V.P.O.
Anupshahar Tehsrl Bhadra, Drstnct-Hanumangarh

© 32.Manohar Singh S/o Shri Mala Ram,:Aged-27 Years, R/o Vlll-Trlwasnl
" - TehsilBilara, District- Jodhpur Rajasthan

33.Ram Lal S/o Shri Surja Ram, Aged- 26 years, R/o. Vlllage—Jaleal

Khlchlyasar Via Basni, Drstrlct -Jodhpur, Rajasthan.
T Appllcants

{Through Adv. Mr. S.P. Sharma)
. Versus

1. Union of india through Secretary, Mlnlstry of Defence Raksha
o Bhawan New Delhi. ]

2. The Director Genera! (Pers)/E1C: (1), Military Engrneer Servrce
Engineer-in Chief's Branch, Integrated HQ :of MoD (Army) Kashmlr

e, “House, Rajaji Marg, New Delhi — 110011

- 3. Military Englneer Services, Headquarters Chlef Englneer Southern
- ~Gommand-Pune-441001- ; ..

i ,‘ Military Engineer-Service Headquaners Commander Works Engrneer
_ (CWE) Army, Jodhpur— 342027 ‘ -

........ Respondents

(Through Adv. Mr. Vinit Mathur and Ms K Parveen)

QA No.181/2013 = ' -

e St e R R A, o e 33 PNt

Jugal Krshor Slo Shrl I\/Ilshrl Lal Aged 29 years, R/o Dn/vra Ki Havell Near
~-Rajmahal-Middie Schoel Ajay-Chowk;: Jodhpur b
L S Applrcants

. ' Versue

1. Union -of India through’ Secretary, Mrnlstry of Defenoe Raksha
) Bhawan New Delhi. ’ : e ,

2. The Director General (Pers)IE1C (1), MJlrtary Engrneer Service,
Englneer -in -Chief’s Branch, |ntegrated HQ"--o'f iMoD . (Army) Kashmrr
House Rajajl Marg; New- Del i '

[




_ 3 é&Y Engites Savices, H&dquarters Chief Engmeer Southem

Tand Pusgigo1, | 1
4 ?ﬁ%}y Engrm:q,ce Headquarters, Commander Works Engmeer ' |

Multﬁﬂl&—:r"‘rmy Jodhpur 342010.

Respondents

@‘%Adv Mr‘%ﬁa/lathur MsK Parveen & Mr Girish Joshr)

SR S

1

Bnesh. Kumr slo Shii Suraj, Prakash, -aged 27 years lo -
HNo. 2065, Yo

wdurga Nagar Khasra4 Jhalamand Circle,
Sdhpur, Refashan, - P

Bamdev Nayak s/o Shri Madan Lal Nayak, aged 28 \lears ‘rlo -
H.No. 30

Al Force, lndlra Celony, Ratnada Jodhpur Ra]asthan
Elamsh Na,rak slo Shri Ramdev Nayak,! aged 27 years o -
H.No:68:B; Pabupra;- Civil-Air Port Road; Jedhpur Rajasthan

Yishal sfo pg
behind Panc

3.

osa Ram; aged 28 years,; r/o Bombay l\/otors Co.

oliya Nadi, Hatijan Basti, Jodhpur Rajasthan

S. ‘Durjan Sip

H ghslo Shri Roop Smgh aged: 28 years rlo P ot No.189
anwant ‘8'BJS Marg No.17, Jodhpur Rajasthan

Sa”cga" Jangid s/o Shri Shankar Lal Jangld aged 25 rye_é'are r/o

-30, Ram Mohalla, 'Qutside | Nagorr Gate, Jodhpur,
Rajasthan _ f

[

o ;.’.,.%...Applicahtfs‘
(Thr?UQh Adv. Mr. S.p. Sharme) ‘

Versué y

1. R
Umo” of India through Secretary Mmlstry of Defence, |Raksha,
hawan, New Delhi. R

2. The' Direct . ' | ‘ \
, ar Ge Service, . . .
Eﬂgmeer-m Chlef’neral (Pers)/E1C 1N, Mlhte\ry Engmeer ervice _

ou s Branch, integrated HQ;:6f MoD (Army) Kashmir
se, RaJalMarg New Delhi~ 110011, |

l
3. Military Ep ; . : R
Qmeer Services, Head uarters Chre,f Engmeerk Southern |

om GI ‘
mand Pune- 411001, 3 SR ‘ %
4, Military Engineer.Sethce Headr‘querrters Coh'lmarlder WorkEgs ?Engirieer | i
» C Sy R |
Ommander Workg Engineer (CWE) (P) (Army},-Banar, Jodhpur. - |

|




Respondents

(Through Adv.-Mr. Vinit Mathur and Ms K. Parveen)

OA No, 220/2013

1.

13.

4.

15.

16.

" Naresh S/o Shri Kishan Ji, Aged about 23 years,‘R/o 58,. Indra

Colony, Panch Batti Circle, Air Force Road, Jodhpur, Rajasthan.

Sanjay Kumar S/o Late Shri Shyam Lal Ji,.R/o Sansi Colony,

- Baggi Khana Road, Ratanada, Jodhpur Rajasthan

‘

Tulsi Ram S/o Shri Ram Lal Ji, R/o Plot No. 278, Nehru: (“olony,

_ Ratanada Road, Jodhpur, Rajasthan.

Pratap Kumar S/o Shri Poona Ram, R/o 73, Pnthvxpura Rasala

~ Road, Paota, Jodhpur, Rajasthan.

Raju S/o Shri Manohar Lal Ji, R/o H.No. 122, Gali No. 3, Kailawat
Pan Palace, Prithvipura, Rasala Road, Jod_hpur Rajasthan. -

Pintu Ram S/o Shri Koya Ram, :S/o BSO Army Center,; C/o GE
Army Central Jodhpur, Rajasthan ,

Moda Ram Parmar S/o Shri Shanti Lal Ji, R/fo Bhilo Ka Bas, Tehsn
Sayla, District Jalore, Rajasthan.

Ritu Panwar W/o Shri Niranjan, R/o Vidhya Nagar, Paota,
Jodhpur, Rajasthan S

Sawai Singh S/o.Shri Ugam Singh, R/o V&P Bardana Tehsnl
Pokaran, District Jaisalmer, Rajasthan A

Sanjay Chouhan S/o Shn Chandra Prakash R/o Q.No. :503/3,
Lancer Line, Army Arga, Jodhpur, Rajasthan:

Rajesh Bheel $/0 Shri Parsa Ram, R/o Bhllo Ka Bas Tehsﬂ
Sayla, District Jalore, Rajasthan

. Kanaram Rana S[o Shri Saka Ram Ji, Rlo }Qear Poliée Station,

Tehsil Sayla, District Jalore, Raja"sthan.

‘Bhupendra Singh S/o Shri Jai Singh, R/o 604 New Colony, BJS
- Colony, Jodhpur, Rajasthan. .

Klshan Smgh -S/o Shri Prem Slngh R/o Vlllage Jaswantppura
Post Jemla, Tehsnl Pokaran, District Ja(salmer Rajasthan. -

Ashok S/o Shri Bhiya Ram Ji; R/o Village. Khokhana Post Banar,
Jodhpur, Rajasthan

Daulat Ram Choudhary Sjo Shri Harman Ram Rio Village
Nandri, Post Banar, Jodhpur Rajasthan P ,

i




17.  Ganpat Ram S/o Shri Laxman Ji, R/o Village Aanganwa Post
Aanganwa, Surpura Jodhpur, Rajasthan . i

n.-._;..".:/':r_'.l

18.  Anil Kumar S/o -Shri Kesu Ram Ji, R/o 9”‘ Chopasanl Road
Behind Ranvir Bhawan, Jodhpur; Rajasthan. :

19.  Kishna Ram S/o Shri Mangi Lal JI R/o.Nandra Kalan Post Banar
_Jodhpur,.Rajasthan. .

20. Narendra Kumar S/o Shri. Chela Ram.. J| R/o Lancer. Lme MES
Quarter, Army. Area, Jodhpur Rajasthan

TS SO Apphcants

(Through Adv. Mr R:S. Shekhawat)

Versus-

1. Union -of India through Secretary, Mrnrstry of Defencer Raksha
- Bhawan, New Delhl _ :

-2, The Drrector General (Pers)/ETC-fw(. 1), Mlhtary Englneer SerVIce

Engineer-in Chief's Branch,- Integrated HQ of I\/IoD (Army) Kashmrr

House, Rajaji Marg, New Delhi — 110011

. Military Engineer Serwces Headquarters Chref Engineer, tSouthem
Command Pune 411001.

CV\IE) Multan Line Army Jodhpur - 342010;

R‘eép{pnd‘ept‘s

% © OAN0.284/2013 - o | SR
1.. Mohd. Arbaz slo Mohd. Ayub aged 19 years r/a Shantlpura
Mehavaton Ki Masjid Road, Jodhpur

2. Bhagwan Prasad Prajapat s/o Shn Rameshwar Prajapat aged 31
years r/o 25_4 Mata- Ka Than Dalry Wah Gali NoS Suthla

Jodhpur,

3. Parmeshwar Prajapat s/o Shij Rameshwar Prajapat aged .29
years, r/o 254 Mata Ka Than Dairy Wah Gali noS Suthla
Jodhpur

i

4. Sharvan Ram Saran s/o Shrr Achal Ram aged 22 years r/o

Village-B-Road, Saran Nagar Ajmer Road Jodhpur

\ Mititary Engineer Servrce Headquarters, CommanderWorks Englneer - .




.y Appl_icanté
(By Advocate: Shri S.P.Sharma)
| Versus

1. Union of India through Secretary, Mlmstry of Defenoe Raksha
Bhawan, New Delhr

2. The Dlrector General (Pers) ElI C (1) Military Engineer Sérvice
Engineer-in Chiefs Bench, lntegrated HQ of NloD (Army) Kashmir
" House, RajalMarg NeW Delhr—110011 :

3. Military ‘Engineer ‘Service Headquarters Chief: Engmeer iSouthern -
Command Pune- 411001.

) 4 Military Engrneer Services, Head Quarters. Commander Work
‘ Engineer (CWE), Army Jodhpur - 342010. :
- b, Commander.Works Engineer (CWF%) (P) (Army)% Banar, Jodhpur.
. e Resp@ndents
(Through Adv. Mr Vinit Mathur)
OA No. 285/2013
. 'Tllok Choudhary S/o Shrl Anda Ram, Aged.about 19 years Rlo
Village GUJrawas Post Banar, Distt. Jodhpur o
- 2. Sanwar Ram S/o Shyi Bhanwal {aly Aged about 20 years, R/o Vrllage
’ ~Khokharia; Post Banar, Drstt Jodhpur ‘ :
: T3 Ganpat Lal Slo Shn Laxman Ram Aged about 22 years, R/o Naya. '
*, . Gaanv, Post Chopara, Tehsil SOJat Crty, Distt. Palr e

4. Rohit Chouhan S/o Shri Satya Narayan Srngh Chouhan, aged 24.‘ ‘
'~ years,R/o Barlo Ka Chowk In8|de Osryon Kr Haveh Jodhpur

"5 Rahul Sharma 7o ShA Laiit Sharma Aged about 21 'years RIo
mBaJran Colony, Near Golnadr Ummed Chow :

~6, Imran S/o Shrl Abdul Rahim aged 25 years Rloin front; oi ~Go|nad|
. tUmmed Chowk, Jedhpur. -~ » .

’R/o Kabutron Ka Chowk, Nyarlyo Ki Maszrd t\e Pas, Pathan Gah
MJodhpur , P

8'<>tjrdayatultah Khan S/o Shri_ LiyakatiUllah Khan Aged about 29 years,
/\/R/o K-83/205, Ramjan Ji_ Ka Hatha Banar Road Aktra Nagar
- Jodhpur o :

1 Applicants

s imeer Khan Slle Shri Mohammed Shakeel, Aged about! 23 years T



(Through Adv. Mr. B. Khan)

Versus

1. Union of India . through Seoretary, Mrnlstry of Defence Raksha
Bhawan, New Delhr ,

2. -The Director General (Pers) EI:C (1) Mlhtary Engineer . Service
Engineer-in Chiefs Bench lntegrated HQ "of MoD (Army) Kashmir
House, Rajajlt\/!arg New Delhi — 110011.

3. -Mmtary Engineer Service Headguarters. Chigf Engrneer Southemn
© Command Pune 411001. ‘

4. Military Engineér Service Head Quarters Commander Work Engrneer e
(CWE) Multan Line Army, Jodhpur.- 342010. .

S Respondents
(Through Adv. Mr Vinit Mathur) P
OA No.347/2013
o - . Vikas s/o Shri. Dinesh Kumar, aged 21 years, r/o. Nagorr Gate, Kata Colony
Gatl no.3, Distt. Jodhpur. ;
. ’ ' o Aoplicant

w:,.(B_yAdv.Q,cate,: Shri.S.P.Sharma)
| Versus

1. Unron of lndra through: Secretary, Mlmstry of Defence Raksha
Bhawan New Dethl ,

2. The Dlrector General (Pers) EI C () Mrlrtary Engrneer Seyrvice _
Engineer-in ‘Chiefs Bench Integrated HQ of t\/toD (Army) Kashmrr ——
.House Rajajr Marg, New Delhi - 110011 |

;,3.'.»’.M|I|tary Engrneer Service Headquarters Chtef Engrneer Southern '
-r.-.-.»-MCommand Punedd1004.__ . A )

4. Military_Engineer_Service Head Quarters Commander Work Engrneer
(CWE) Multan Line Army, Jodhpur 342010

-vReaponoents

i

~ (Through Adv. Mr. Vinit Mathur and Ms: K.Parveen)

OA No, 37,17/2013' : , , 5 L.

1. Sadlque Khan S/o Shri Raseed Khan aged: about 267 years R/o Post )
v e .. ATASOW_Ka Bangla, Mati Chowk Jodhpur ‘ ; - . .




2. Chand Khan S/o Shri Abdul Raseed, aged about 28 years, Rio Post

Farasow Ka Bangla, Moti Chowk, Jodhpur

............. Apphoants

(Through Adv. Mr. B. Khan)

Versus

. “Union of India through Secretary, Ministry of Defence,éRaksha
"Bhawan, New Delhi. -

. The Diirector' General (PerS) El C (1) Military Engineer: Servrce -

Engineer-in Chiefs ‘Bench Integrated HQ of MoD (Army) Kashmrr.
House‘, Rajaji Marg, New Delhi—'ﬂOOﬂ. ,

. Mlhtary Engineer Serwce Headquarters Chlef Engineer, Southern

-Command Pune 411001.

. Military Engineer Service Head Quarters Commander Work Engmeer

(CWE) Muttan Line Army, Jodhpur - 342010

. Commander Work Engineer (CVVE) (P) (Army), Banar, ;Jodhpur

342027.

PO Respondents

(Through Adv. Mr. Vinit Mathur, Ms K. Parveen &:MrGirish Josh'r)

OA No. 394/2013

{ Military Engineer Service Headquarters Ch(
Command Pune 411001, : ‘

. Bhanwar Singh Rathore S/o Shrj Om Singh Rathore ~aged abput 24

“years, R/o Flat No. 58, AZSA, B: J S Colony, Jodhpur

~.2.-Deepak Choudhary S/o Shri Pokhar Ram aged ‘about 19 years Rlo

Neno Ki-Dhani, Sikargarh Road,; Post Nandra Kala Tehsrl & Distt.-
Jodhpur.

............ _.Apphoant

(Through Adv. Mr.. B Khan)

Ve rs us

. Union of lndla through Secretary, Mlnrstry of Defence Raksha

Bhawan; New Delhi.

. The Dlrector General (Pers)- El C (‘l) l\/lrhtary Engmeer Servrce

Engineer-in Chiefs -Bench lntegrated HQ of ‘MoD (Army) Kashmlr
House, Rajaji Marg, New Delh1—110011

"Engineer, Southern

.,,'

. Mllrtary Englneer Servrce Head Quarters Commander Work Engrneer

(CWE) Multan Line. Army Jodhpur 3420’10




5. Commander Work Engmeer (CWE) (P) (Arrnu), Banar, Jodhpur

342027.
S _ e e Respondents

(Through 'Adv.'M_r. Vinit Mathur and Mr Girish Joshi)

OA No. 395/2013

1. Himmata Ram S/o Shri-Mula Ram, Aged-24 years, R/o
Cholaniyan Ki:Dhani, Village &: Post ~ Charnu via Tlnwarl Tehsil-
Shergarh Dlstrlct-Jodhpur RaJasthan R :

2, Virendra Choudhary S/o Jalu'! Ram Choudhary Aged -24 years

R/o- Saran Nagar B’ Road, | . Ajmer Road DlstnotJodhpur»

Rajasthan. = - . . _; .

3. Jagdish S/o Naina Ram, Aged 28 years,- R/o Vlllage Gujrawas
Post-Banar, Drstrrot Jodhpur Rajasthan .
, C Apphcants

(Through Adv. Mr. S.P. Sharma)

Versus .

1. Union of India through Secretary, Mrnrstry of Defence Raksha
- Bhéawan; New Delhi. ,

———— 2 _-The Director Gelnera‘l (Pers)/E1C(1) Mrhtary Engrneer Service,
- 'Engineér-in :Chiéfs Branch, Ihtegrated HQ ot MoD (Army) Kashmir
House Ra]ajr Marg New Delhr—110011 i

-';3'.-"M|l|tary Engrneer Services, Headquarters Chlef Engrneer Southern
s Gommand; Pune~ 411001 B et :

~. . i i

4, Milita-ry Engineer Servrces Headquarters5 Cornmande_;r Werks
- Engineer (CWE) (Army), Jodhpur 342027 S '

!

/”Wﬁ*? Rg o 5. CommanderwWorks Engrneer (C E) P (Army) Banar Jodhpur-

//// Z5il B e e Ao B2027 L

R

. _' e ..Respondents

I 1. Nrraj Sharma S/o Suresh Chand ‘aged" abeJt — years, ;-Rf/o-Vi‘H'age :

Malrkpur Post Jhudaval Drst-Mathura (U P :

ena er Grnsh Joshr) o~




4

2. Vipin Sharma Slo Gopal Sharma, Rio Village Sadarvan Post

~_3.

Blchpurl Dist-Agra (U.P.).

Man Singh Rajpoot S/o Bherun Singh Rajpoot, Aged‘abodt 26 years,

"R/o VPO S_onkhari‘, Tehsil Kathumar, Dis-Alwar (Raj)

............. Applicants -

(Through Adv. Mr. Kailash Jangid) -

Versus

Unlon of India through Secretary, Mlnistry of Defence Raksha
Bhawan New Delhi.

The Director General (Pers)/E1C (1), Military Engineer‘Service
Engineer-in Chief's Branch, Integrated HQ of. MoD {Army) Kashmir
House, Rajaji Marg, New Delhi — 110011.

Military Engineer Services, Headquarters Chief Englneer Southern
Command Pune 411001 .

Military Englneer Service Headquarters Commander VVorks Engineer
(CWE) Multan Line Army, Jodhpur - 342010.

Respondents

(Through Adv.; Mr. Vinit Mathur and Mr. Girish Joshi)

OA No. 421/2013

1.

Sharwan Singh S/o Shri Sher Singh, 23 years, R/o Qitr No. 352/2,
" Lancef Ling, Jodhpur342010 (Raj). : .

2. Kuldeep Singh Rathore S/o Shri-Gopal Singh Rathore R/o Q No. 2,

Lancer Line, MES Colony, Dist. Jodhpur—342010 (Rai).

3 “Hari Ram Nayak S/o-Shri- Chaturbhuj.Nayak | R/o H.No. 84 Kumar R/o

~Indra-Colony;-Air Foree Road,- Ratanada Dlstt—Jodhpur—342001 (Raj)

e Appllcants

Versus:

/ Union of India through Secretary, l\/hn\stry of Defence Raksha

-Bhawan, New Delhi.

2. The Director General (Pers)/E1C {1, l\/llhtary Engrneer Service,

Englneer-ln Chief's Branch, integrated HQ* -of - MoD (Army) Kashmlr
“-House, Rajaji Marg,-New Delhu ~=110011. ‘




(Through Adv. Mr. Vinit Mathur)

Military Engineer Services, Headquarters Chief Engineer, Southern
Command Pune 411001. -

Mrlltary Engineer Service Headquariers, Commander VVorks Engineer

- (CWE) l\/lultan Line Army, Jodhpur -.342010.

“0A No.432/2013

1.

2,

(Tr\rough Advocate: Mr. B.Khan)

B e bt ot 4 o sttt vp

Babu Ram s/o Shii Sona Ram, aged about 31 years, /o vrllage
‘Pokharia, Post Banar Distt. Jodhpur.

Aslam s/o Shri Abdul Sattar, aged 29 years, rfo Golnadi, Ummed
- Chowk, Jodhpur.

.. Apglicants

Versus

. Union " of India through Secretary, l\/hnrstry of Defence Raksha

Bhawan, New Delhi.

. The Director General (Pers)/E1C(1), Military Engmeer Service,
- Engineer-in Chief's Branch, Integrated HQ .of MoD- (Army) Kashmir -
~ House, Rajaji Marg, New Delhi — 110011 e

Military Engineer Services, Headquarters Chref Englneer Southern
_Command Pune- 411001 o

._l\/lilitary .Engineer Services, Headquarters, - Commander  Works
Engineer (CWE), (Army), Jodhpur-- 342027,

‘Commander Works Engrneer (CWE) (P) (Army), Banar, Jodhpur-
,342027 j ' f

_ (Through Adv.: Mr. Vinit Mathur)

© OANo. 461/2013

1.

2.

3.

Gordhan Jani -S/0 “Shri-Mehram Ram Aged: ‘about 23 years, R/o.

Vrllage Post Nandhada Kalan, Vaya Banar Drstt Jodhpur

Dinesh S/o Shrr Tulsi Ram, Aged, about 20.. years R/o Vrllage Post
" Kharda Randhir, Jato Ki Dhanr :Via Banar, Jodhpur

Bada Ram S/o Shri Tulsi Ram, Aged about 21- years R/o Village Post
Kharda’ Randhlr Jato Kl Dhanl Vla Banar Jodhpur :

......... .Respondents

. .Respondents -




4. Sohan Lal S/o'Shri Ummed Ram, Aged .aboui 28 years, Rfo 165,
Godaron Ki Dhani, Digan Kala, A}mer Road, Jodhpur

.. 5 Mahrpal Srngh S/o Shri Jagdrsh Singh, Aged. about 24 years, R/o
. - Gayatri Nagar, Bhadwasiya, Jodhpur.

6. Pratap Srngh Sio Late Shrr Dhan Singh, Aged abaut 28 years, R/0
Bagar Beri, Kila Road, Jodhpur ,

7. Gajendra Srngh S/o Shri Gulab Singh, Aged 30 years, R/o Merta
Road Distt. Nagaur ‘

8. -Amar Srngh S/o Shrr Dhool Srngh Aged 31 years R/o LaI Sagar,

- Jadhpur, ,
TSR Applrcants»

S U "(anough Adv. Mr. B. Khan)
o Versus

1. Union of India through Seoretary Mxnrstry of Defence Raksha
Bhawan, New Delhl : :

2. The Director General (Pers) EI C (1) Mrhtary Engineer ; ‘Service
Engineer-in Chiefs Bench lntegrated HQ of MoD (Army) Kashmrr
House, Rajajr Marg, New Delhi+ 110011 '

3. Military Engineer Servrce Headquarters Chref Engrneer Southern
" Command Pune 411001

4. Military Engineer Service Head Quarters Commander Work Engineer
(CWE) Mutltan-Line Army, Jodhpur - 342010

5. Commander ‘Work Engrneer (CWE) (P) (Army) Banar Jodhpur

342027
“ ' ) ........ Resoondents
- (Through Adv: Mr. Vinit Mathur) 1 o
ORDER(Oral) .-
a APer Justice Karlash Chandra Joshr Member (J)
) h By this common Judgment we are proposrng o decrde 17 OAs
/‘[ —fbearrng Nos. 117/2013, -135/2013, _-136/201;3, 5143/2013» 5181/2913, :

1@8/2013,_220/2013,-284/2,013, 28}5/;201:3,3347/2(__)1"-237,1/201_3,? 394/2013,




declare the re-examination conducted by respondent Nos.3 and 4 on
) 14.4.2013 and the order passed by respondent Nos.. 3 Vand 4 by which
n(;t:lﬁcation dated 14.2.2018 (Ann.A/1 and A/2) was pgblished, as illegal with
~ the further prayer ;(o direct the respohden‘ts to make appéintmeni in
pursuance of the written examination held on 2.9.2012 and interviews held

from 20.10.2012 to 31.10.2012.

2. We are not putting the facts of any particular case because the reliefs

as sougﬁt by the applicants are common/identical in all the OAs.

3. The facts necessary to adjudicate all the OAs may be summarized in

a narrow compass that all the applicants appeared in the written _iteét held on-

_2.9...2012>in pursuance to the advertisement published in the Employment

Newspaper dated 24-30 December, 2011 (weekly).  Thereafier a |

corrigendum was issued regarding. the change of eligibility cri,téria, which

was notified on 12.4.2012. All the applicants appliéd for the post df Mate

(8SK).in pursuance to the éboi/e advertisement. The examinatiéntwas‘to fill

"« up the vacancies on all India basis atinbtlifiegj-plac;,es in different parts of
\-;.lndiai A written exar;wination was held at Joedhpur on 2nd September, 2012,

;nd t'he"r_esult of the written e;(amina.ti,on was dec}_ared by thﬁe»comgetent
ity AITh 3plcis e ssusq el eter g appoar i re infriow
~ scheduled to be held ‘fr_gm 20.10.2012 to 31.10.20212 at Cor%mwénd Works

i

Engineer (Army), Jodhpur in which all the applicants appeared.%!téis a\g:erred

that results of other centers were declared but it was not ;ieclafed for.

Jthpur Centre. Thereafter, the respondents iss’ued another .QQVenisgment

dated 14.2.2013 for re-conduction of examin,ati;on of Jodhpur Centre

‘s',cheduled to be held-on 14.4.2012. ;Béing aggﬁéyed with ‘tg‘ig action of

_respondent Nos. 3 and 4 for non-deCiafation of result of the earlier

T
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exlamination held on 2.9.2012 and. interviews held from_ 20.10.2012 to

31.10.2012, these OAs have been filed while challenging legality of the

"~ ~ revised advertisement dated 14.2.2013 and further process of examination

conducted by respondents.

4, _The_» main oro,Unds on 'vl/hlch .the reliefs have been sought_ are as

foll,ovl/s:-

4.1  The issuance of fresh advertisement A'nn.A/l Aand A2 is bad in-the
‘ "eyes of law, because the respondente cannot be allowed to pro‘cea;ed with re-

examination in re‘spect. of one centre only, as the vacaholes vl/ereéadvertlzsed

on All India basls. | |

4.2 Without there belh‘g vany Sp_eciﬂo order of oancellallon; of earlier

examlnation, fresh examination cannot 'be held. |

43 The selectioh process cannot be:f:hanged-lo~ mid stream; Either the

entire advertisement ought to ha\ie been cancelled or;the respOndehle ought

_to-have completed the earlier selection process.

4.4 - Cancellation of examlnatlon wlthoul recordlng any reason and without’

holdrng any inquiry - or applrcatlon of mlnd to the allegatlons made rn alleged

“reomplaintsis improper and agamst the settled prrncrples of law

f4.5 The final result has been wrthheld and fresh examination has been

. ordered 1o accommodate some blue eye oandldates who did not ﬂnd place

~in- the earlrer~seleotlon process o e e L

(

A
tp the second wrltten examination held on 1442013 like leakage of

]

earlier examination held on 292@12 it has_&alse ‘jbeen averred in the

addl_tlonal groun‘dsthat some persons were issued jé__a_ll letters.far the written

4.6 -..In.some. of the OAs. addmonal grounds. have been averred wr’th regard _



examination, even. though they w_ere not allowed to sit in the examination

- held -on-2.9.2012;-and fsome_,-»who.--were_--earlier allowed to appear in -the

examination and called for inter_view, were not-even issued admit card for

the 14" April, 2013 examination. “A ground also been takeh that the .

- respondents- have ‘not followed the provisions regarding reservation and in’

some of th_e OAs, the applicant‘s have-annexed t_he’»news items pphlishe’d in
the newspapers -r'egarding the irregularities oommitt_ed'du,ring the second
ekaminat‘lon held on- 14.4,2018. | ~

47 . -In some cases, it has been averred as a ground to challenge the
illegality of Ann.A/1 and A/2 that- bare perusal of the - result of the written

examination - of 14th April, 2013. show that some candrdates have ‘been

‘declared successful havrng roI! numbers in a group wrthout there belng -

-drfference between the group of 5-10 roll:numbers reﬂectrng Iack ;‘ofsfarrness.
It has also.been said that how is it: possrble that not one. person out of the

100 "odd applrcants in these OAs found place in: the hst of . successful

candrdates of the Aprrl 2013 examlnatlon though aH of them had passed

the earlrer wrrtten examlnatron and appeared for the rntervrew in: the year

2012

replies have been filed. ?T-he co.uns:ell for: the

In some OAs,

lf'-'the appllcants have also. submrtted that the counter rlarm by. the applrcants
in some of the OAs may be adopted as. counter clarrh in other OAS in whrch

rephes- have .not_been'flled_. Further - Shri VKMathur c_oun\;sel for. "the

trespondents{has.-ﬂled .add,itionalk afﬁd_avrt;a‘nd both t.he_ ;partres agree that the




ol j-received‘»lnv the  earlier process.- B -has..bee

-t-herefore, the prooe_ss was re—started: be_glnnmg T

same may be read as additional affidavit in all the cases. Thus, treating the

pleadings in all the cases as complete, we are Adeclding these OAs.

6. In some of the OAs, the applicants have prayed to pursue.the matter
jointly. The prayer-is ‘allowed because the applicants are pursuing the same
relief and t_he Misc. Applications ﬁled for joining the -applicants together in

some OAs stand disposed of accordingly.

‘7._ In the counter, the respondents while: denying the 'cherges of
- arbitrariness, ‘illegality and irregularities ,cornmlt-ted im the first ;eérqminetlon

_ averred that first examination was cancelled on 'the basis _df a report

stbmitted hy a Board comprising of 5 officers and e‘fter due application of’

.mind and appreciation of each and every fact, the competent eu:thority took

a ~decisioh to re-conduct the examination _an‘cl ;this';c"ctutlous decision was
taken. after due application of mind wlth the relevant facts. lt has been
further averred in the reply that an lnternal lnvestlgatlon was ordered by CE

JZ Jodhpur to check Whether the pohcy guldel nes were followed in the

Edf‘lel emmlnatlon and the sard mvest‘gatlun brought out \,anous devratlom

in the procedure adopted by the CWE Jodhpur and the process was found

{o be vitiated and on the basrs of the above mternal mvest(gatlon the

K

competent authonty,ordered to.re- conduct Ihe. wntten examrnatlon wrthout :

:calllng any fresh appllcatron and smce the results Were not finalized,

scrutmy_of _eppllcatlons

:he’r f.averre:;d t that the

'"-;Z‘Z'advertrsement issued |n December, 2011 clearly stlpulates that call for

wntten test and interview conveys no assurance whatsoever that the.-

!

.candldates wrll be seleoted/appomted Hence the: competent authonty was

well Wlthln its rrght to annul the recrurtment at any tlrte if the same is found




{o he vi_plative of transparency and fair play and in this case, the competent

authority has ordered to re-conduct the process. Therefore, there is nothing

T iflegal, irreguiar and unlawful in re-conducting the examination, rather it is a

process 10 hold the examination more fairly, which was well within. the ambit

of the authori’rles. _

7:1 ' It has been further averred in the. counter lha‘l the Vacan;clresp,were

advertised zone-wise and each r_e_cruitln‘aent '-zone was lndepeqcle,nt and,

therefore, it is not.necessary to crjnduct this recruitment Wlthj _:all India

recruitment process and the same ean pégconducted separatély also.

7.2 -+ So far -as the »grounds taken regardlhg- re—:examlnatlen held on

14 42012, it has been averred that some applrcanl have lnmally created
* chaos atthe venue of- the examlnatlon and one of them might have carried

papers wrth him surreptltlously although the same was not allowed to be

- taken -out and- the applicants-have produced that paper and averred ihe

"‘ground'-of‘.leakage’of paper. It has been further stated that prrnhng of the

i

l)rjsance in the premlses ahd he was hampenng the frt,e and fair conductlon
of/the examination.. Hence the civil pollce lnterrupted and the candldate was

asked o leave'the’ venue The mcrdent rn the' exammatlon centre was very

well planned move by some m|screants as‘ they have mltlally created -chaos

Catthevenue. - T T e i :

$

... The sum and substance of ali the replles lS that re- examrnatlon was

conducted in a very falr and transparent manner and- the rcompelent

' authorrty was within the competence to re conduct the exammahon on the

basis .of the findings -ofut,he Board _of. 5 ofﬂcers- ard therefore there is

- nothing illegal-and irregular in re-conductipg the exa-n{jﬂh,aﬁon.

- —— o — e
———— -




'8. The rejoinder submitted by some of the applicants contains more or
: '\leSS -same facts and reiteration .of allegetions of favoritism and .nepotism
except in OA N‘o.117/2013 filed by applicant Om Prakash wherein in the
counter affidavit it4has been steted that the person ne'_med Snri M:ool Singh
has never'r_n‘ade complaint against the first procées of examination held on
2.9.2012 and no such ‘person- namely Mool Singh ever remained the
President of the MES Workers Association.
9. Heard the counsel for the parties. The main ‘conrention- of the
applrcants regarding cancelfation of earher examrnatron and issuance of the
advemsemen’t dated 14.2. 2012 for re- conduotrng the exammatron and to
cancel the_ entire process of ‘earlier selectron process and to direct the
respon'dents to declare the result on the basis of the ‘marks obtained in the
.earlier examination is thar the question papers vx_‘rhile oonduoting re-
e‘xanfm.a‘tion were leaked and ’tnis.leaka;qe of question pepers» rs sufficient
ground to declare the second procesjs ii!ega_l and' therefore, fhezépplicants

claim to drrcct the reopondonts to !+ of the earlier

52_
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examination. Counsei for the” apphcant furthe1 contended that the first

examrna_tron process was re-conducted without prop%er applrcatronf of mind
‘,rrd .in,..a'rbitrar,y..manner ‘and on :,a single "reference,togadministrative reason,
E ‘wdrﬂ"r}out cancellatron after proper applrcatron of mrnd and Wrthout transparent
reasons and genulne grounds is unsustarnable rn the eyes. . of Iaw In
- support of his contention, he has relied upon the )udgment of the Hon ble

i

Apex Court in the case of Chairman, AH india Rarlwav Reorurtment board

and Another vs. K. Shvam Kumar and Others reported in (2010) 6 SCC 614

{
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and in the case of East Coast Railway and Another vs. Mahadev Appa Rao

and Others, -reported in (2010) 7 SCC‘678. »

~

10, Onthe contrarv, the counsel for the respondents contended that one

'Shri Om Prakash along-with other persons created chaos initiallv at the

, exammatlon centre -and after interruption by the crvrl police, Shrr Om

Prakash was debarred from. appearrng in"the examrnatron and durmg that
nuisance perlod or chaos, Shrr Om Prakash managed to brrng out the paper
wrt_h him and that paper has been produced Wthh does not amount to
teakage of paper because after that rncrdent he was-not altowed to a‘ppear in

the exammatron The counsel for the applrcants further contended that the

leakage must be prror to the examrnatron ‘and if durrng the course of

examination, some mischief has been commrtted by any candldate 1t does

not amount to leakage of questlon paper

11, . We have perused the Judgments crted by the counsel for the

apphcants

Sn far as ma! practrce and deorsron to re- conduct of 'emmrnauo is

,COM .erned we have perdsed the materral avarlable on record and rn our

-'\‘g ‘,-;

K ohs)dered view, the Board comprlsrng of 5, ofﬂcers reported |rregularrty and

//.‘/

) ompetent authorrty after applrcatron of mmd orderec to re- conduct the

exammatron. it s settled posrtlon of -Iaw that 'on ﬂrmsy grounds such
t
exam(natlon cannot be cancelled, but where the competent authorrty venfred

the facts from reoord or an rnqurry howsoever summary the same may be it
s possrble for the competent authorlty to take a deomon that there are

good reasons for makrng the order whrch the authorrty eventually makes.

] ‘5\,
N ,’
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Accordingly. the facts of present case ‘are different from the cases cited by

the applicants.

12. Counsel for the applicants further relied upon the Judgment of the

. , _ Hon ble Supreme Court in the case of lnderpreet quh Katilon and Others'

vS. State of Pumab and Others, reported in (2008) 11 SCC 356 but looking

to the enquiry report Wthh was perused by the Court while constderlng the

interim relief, the facts of this case are. entrrety different from that of the

s

present case.

“‘*?_\)_}13. Counsel for the applicant further contended that =appticants'

"parttolpatlon in the second examtnatton cannot be sald to be acqulescense

14, Sofar as other grounds averred in.the OAs aie concerned, there are
__specific allegations. regarding mal—practice arbitrarinese 'and othér.mata—fide
— «action on the part of the respondents and it has been admrtted durmg the

course of arguments that almost all the apphcants who appeared in the

'”"earher examlnatron have been caHed to appear rn the second exammatron

'x":

except Shrl Gaurav Jangrd but in the counter flled by the respondents it

" has been specifically averred that re- conductlng of e,<amrnatlon started right

. from the stage of scrutrmzmg of applications fov _s}and if the candrdates
form was not found in terms of the advertlsement that apphcant has not
been issued call letter for the wrltten examlnatlo_n Therefore the grounds

taken by the‘ap’plicants' in this ico’ntext édo not ca'r-.r.y:any -foroe.ij;ounse! for

the apphcants although pteaded that one apphca tt-_ who. had earlier not

=
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appeared in the examination, was allowed to appear in the second
Aexamin‘atlon-at Jo_dhp_ur-. centre, but tne counsel for the applicant during the
- :‘ng‘rlge of ‘argurnent_s could not verify the details of such person, tnere]_‘ore,
the averment made in the applicatron appear to be vague. Similarly the
averrn_ents regardin,g .arbitrariness, mala_ﬂdeness. and,ﬁal-p'racrice;a\:/erred in

the applications are also vague and incorrect.

15, ‘Counse! for the applicants ccntended_violaticn of the provisions ofthe

reservafion_oo!icy, but on the contrary, counsel for the responde;ni_s demied
_this fact. We have perused the ‘advertisement issued by the respondent
department and in the. advertisemen‘t iiself.it has been mentioned that .nor
minimum marks are required in the Wntten test 1o call for mtervrew and as far-
as possrble 5 times of the vacanmes the persons will be called in-the
interview .and if in some categories less peyrsons_v have ‘been declared
successful in wntten examlnatlcn it cannot be said thal respondents have

not followed the reservation policy: because ummately the reservat:on point

"h_ave to be corn_plledawnh after-completion of reoruitme_n't process.

'.\ So far as the contentron regardmg Te- conducmng of examination at

4} Headquarter is concerned we have perused the advemsCmenI The

separate status in"conducting the examlnatlon Thus vacancres were also
' ,determl_ned“‘at"fh_e;:Zonaljlevel.'T hejrefore, ',-thrs ,argument of the 'jc_oiunsegl for
~ the applicants that now the re-examination cannot e conducted for:one

headquarter only is not sustainable in the eyes of !aw.?

17. - Counsel for the, applicant further contended. that there is no specific

order of cancellation of the earlier examinaticn, but we are not:inclined to

! . L I

¥
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accept this argument ‘because re-conduction of examination automatically
pre-supposes. canceliation of the earlier examination and there is'no need to
specifically cancel the earlier examination. Thus, this argument does not

carry any force.

18. V\_l_e'have considered rival oontention of both the parties. Although the

applicants have everred in their OAs the .fact of favoritism, nepotism and

other all_egations.-but such averments made in_the DAs are vegue_ and no

é < epecitic allegation has been made again{st any offioer. Moreover,,there are
’ vagtje averments in these applicatione that sot”ne of the candidates
-appeared at Jai-salmer in the eartier‘ex»amination, and they:have been

allowed in the second »eXaminatton at 'Je‘dhpur, but no SL|Ch-doeun1entary

evidence has been 'produced by the applicants. In edditiott to?it, so far

issuance of call letter in the second examination to Shri Gaurev;Jangid is

concemed,. it has been replied in the counter that as the entire brocess has

béen re-started from the stage of scrutiny of appli;(:ation' forms, .therefore,

any allegation of malafideness or

... We have also perused the enquiry . report and tlte orlglnal cemplamt
recelved regardlng favorltlsm in the first: exammatlon itis settled prlnolple of
law that where the competent 'authorlty verified the %fac;te from reo_ord of any
.inquirty‘ howsoe\/er'summary‘. the same may beé itis boss‘vible for‘the
competent autherity to take a de(:15|on that there are good reasons for
makmg -the order which the authority. eventually m‘akes. Accordmgly the
reasons mentioned in the enqu|ry rep@rt by the competent authorlty to re-

conduct the examlnatlon cannot be sald to be i |m'proper or lllegal
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20. Sd far as .contention regarding reservation point is concerned, it is
“well settled principle of law that after finélizétion of‘ the recruitment process,
reser\}ation pbl_icy shall"be complied with,I theréfore, at this stage, merely
after declaration of result of the written -examinationr, it cannot be said that

reservation policy has not been complied- with.

. 21. . Sofar as failure of applicahts in the examination and passing of some

: . ¥ : s 7
of other candidates as evidence of unfairness is concerned, in the\absenceas
of any specific allegation or specific malice on the part ofvany_;'ofﬁcer the
same cannot be accépt_ed as proof and, therefore, the contentioh raised by

the applicants can not sustaifi in'the eyes of law, -

22. In totality of the above discussions, in our censidered view, all the

~ OAs lack merit and the same are accordlngly dismissed.

S W~ Jp/ —
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